
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH AT NEW DELHI

OA No. 143 OF 2023

IN THE MATTER OF:

Sunil Vaid … Applicant

Versus

State of Uttar Pradesh & Ors … Respondents

STATUS REPORT BY THE RESPONDENT/ GHAZIABAD NAGAR NIGAM

MOST RESPECTFULLY SHOWETH:

1. That the present matter is listed before this Hon’ble Tribunal on 19.03.2024,

wherein this Hon’ble Tribunal on the last date was pleased to pass the

following order as operative portion:

“4. Learned Counsel appearing for the Ghaziabad Municipal

Corporation has stated that the maintenance of the parks in

question has been handed over to the Ghaziabad Municipal

Corporation by the Ghaziabad Development Authority and that the

tender issued for maintenance of the parks can be finalized today

and work order be issued within a period of one week. He has

submitted that the issues flagged by the Joint Committee in respect
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of each of the parks including the issue of encroachment inside the

park, if any, will be resolved within a period of four weeks.

5. Learned Counsel for the Ghaziabad Development Authority also

stated that the encroachment found by the Joint Committee in the

periphery of these parks will be removed within a period of six

weeks.”

2. That the work orders pursuant to the tenders have been issued by the

Ghaziabad Nagar Nigam for taking care and maintenance of the Parks in

question.

3. That nothing material is concealed herefrom.

Ghaziabad Nagar Nigam

Through Counsel

(VIBHAVMISHRA)
Advocate-on-Record

Ch No.221, CK Daphtary Lawyers’ Chamber
Tilak Lane, Supreme Court of India

New Delhi-110001
(M): 9473565666

(E): vibhavmishra@outlook.in
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